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Copy toi=

1. The General Manager, South Central Railway, Sec-bad-371.

2., The Chief Personnel Officer, South Central Railway,
Secunderabad.

3. " The Chief Commercial Manager, South Central Railway,
Secunderabad.

4., The Divisional Railway Manager (BG), South Central Railway,
Secunderabad. . o '

5., The Senior Divisional Commercial Manager(BG), South Central
Railway, Secunderabad.

6., The Senior Divisional Personnel Officer(BG), South Central
Railway, Secunderabad.

7. One copy to Sri. M.CiPillai, advocate, Flat No.304,
Kakatiya Apartments, Habsiguda, Hyd.

. 8. .One.copy to Sri. J.R.Gopal Rao, SC for Railways, CAT, Hyd.
9, ‘One spare COpY.
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CORAM:

Hon'ble Shri R,Balasubramanian, Member (Admn )

Hon ‘le Shri T,Chandrasekhara Reddy, Member ({(Judl.)

, JUDGMENT OF THE DIVISION‘BENCH DELIVERED BY THE HON'BLE
SHRI R.BALASUBRAMANIAN, MEMBER (ADMINISTRATION)

When the c¢ase was called, Mr, M,C,Pillai stated
that the Railway Board, had issued_iﬁstructions on the
subject vide their Order No.PC/3/01/CRC/1, dated 27.1.1993,
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IN THL CENTRAL ALMINISTRATIVE TRIBUNAL
HYDERABAD BENCH AT HYDERABAD
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